| TEM NO. 4 COURT NO. 7 SECTION 11
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 8232/2016
(Arising out of inpugned final judgnent and order dated 27/05/2016
in CRLA No. 1948/ 2007 passed by t he Hi gh Court of Judi cature at
Al l ahabad, Lucknow Bench)

Rl SH TANDON Petitioner(s)

VERSUS
STATE OF UTTAR PRADESH Respondent ( s)
(Wth appl n. (s) for exenption from filing OT. and interim relief
and office report)
Date : 25/11/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE Pl NAKI CHANDRA GHOCSE
HON&#39; BLE MR JUSTI CE UDAY UMESH LALIT

For Petitioner(s)

M. Shekhar G Devasa, Adv.

M. Rohit Pandey, Adv.

M. Manish Tiwari, Adv.

M. Anup Kumar, AOCR
For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
Perused the O fice Report dated 19-11-2016.
W direct t he Regi stry to list t he matter i medi ately after
service is conplete on the sole respondent viz. State of U P.
(VI SHAL ANAND) (SNEH LATA SHARMA)
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